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IN THE CENTRAL ADMINISTRATIVE TkIBUNAL : HYDERABAD BHENGH

AT HYDERABAD

0.A.No,1065/92 ' Date of Order: 4

BETWEEN 3

K.Rama Durga Kao ' _ _ .. Applicant,

AND .

1, The Senior Divisional
Commercial Superintendent,
5,C.Railway,

Vijayawade,

2, The Chief Commercial Supdt.,
' 5,C,Railway, Railway Nilayam,
secunderabad, '

3. The Sr, Divisional Personnel
Officer, 5.C.kailway, '

-

Vijayawada. : T .. Respond

" Counsel for the Applicant .. Mr.G.Ra

. Counsel for the Rkespondents ' ' e Mr.N.Vi

CORAM 2
FON'BLE SHEI T. CHANDRASEKHARA REDDY, MEMBER (JUDL, )
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i. The Senlcr DlVlSlonal Commercial &uperlntendent
- 8,C Rallway, vijayawada. { - g

gg;,The Chief Commercial Supelintendent L ?
_ < 8.C, Rallwayo Railway" Nilayadm, secunderabad. i IR |
i 3. The ce. Eﬁv1slonal FEzsonneJ Officer, . ,f’].,ﬁ' e N »
.~ s.C.Railwdy,. vijayawada.- i . .

‘4 One ¢opy;|to Mr.G.Rama: Rao, Advocate, MIGH.I, Blo¢k-5;r'
o Baghlingampally, ‘Hyderabac’i. : .

' } '
5 One cory; to Mr.N. V. Ramana,‘sc for Rlys.,CAT H§E
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- when the contract labour system was actually terminated by

sd

° O.A.33D/92.

- Order of the Singlé Mober Bench delivered

1
, :
Hon'ble Shri T.Chandrasekhara Keddy, Member (Judl.3;$
. : i
' {

.

i

This is an application filed under Sectioh 19 of,
. 1l

the Administrative Tribunals Act to direct the respondents to ﬁ
. , , f
|

regularise the services of the applicant as*Catering

in the Railways,

. |
2. . None present on behal f of the applicantL

‘representetion on behalf of the applicent, Mr.N.V.Rémana,

Standing -“ounsel for the respondents is present,

. E
3. The present 0,A,(1(065/92) is ideltical in all
|

respects to 0,A.330/92 which had been decided by the

Bench of this Tribunal on 4,11.1992. Sol in view of

we dispose of this O,A, by giving thé same direction$

4, Hence, the respondents are directed toiconside:

3

the case of the applicant even though the applicant had been !
apoointed after 22,7.1987, in the same manner as oth%rs engaged d?
I.

prior to 28,7,1987 and prepare & revised list upto the date -

: |
South Jentral kRailways, ‘ o

0,A, is disposed of, leaving the parties to

bear their own costs.
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|
|
/

|
Member (Jucf%.’l.._i )

o
" Dated: 4th December, 1982 |

(Dictated in Open Court(
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TYPED BY COMPARED BY\Y;‘

IN'THEVCENTRAL_ADMINISTRATIVE TRIBUNAL
CHECKED BY ' . APPROVED BY
HYDERABAD BENCH

- HYDERABAD

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCHs; AT HYDERABAL

. THE HON'BLE MR, _ V.C.

4

ANP\

THE HON'BLE MR.R)BALASUBRAMANIAN:M(A)

RND Ld’,//

THE HON'BLE MR.T.CHANDRASEKHAR REDDY:M(J)
_ AND
THE HON'BLE MR.C.J. ROY : MEMBEEK(JUDL)

Dateds L'\ - la1992

0 EDER/TULGMENT 5

R ek Cobin Mabs NG,
' in

0.A.No. \oES’} 9N h

T.A. No. . (W.P.To. )

Admitted and Interim pirections issued

Allowgd

Disposed of with directions

e - )

Dismissgd
Dismisged as with drawn
Dismisded for default
M.&,Or gred/Rejected

No order as to costs.

FEE . N s
e et

£






